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This Review Application has been filed by the ~plicant 

against the Judgment dated 22.07.2003 passed in O.A. No.345/03. 

On perusal of the review application, it is seen that applicant 

has merely tried to reargue the case which is not tl"e scope of 

the review application. All the points, which were raised by the 

applicant's counsel at the time of arguments, have been dealt""' 

Yi th in the Judgment and a detailed order has been passed b¥ us 

wherein we have efC,Pressed our views on the subject. The law is 

Yell settled that we cannot sit 01/n~ appeal over our O\Jn orders. 

If the applicant feels that the order passed by us are 

Yrong then the remedy open to him is to challenge the same 

in the Hon'ble High Court. It is also settled by nolJ that 
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applicant cannot take new grounds in the review application, 

uh Leh were not argued at the time of final disposal of the 

main case. We have already stated above that point which were 

raised by the applicant's counsel at the ti111e of arguments have 

already been discussed in :t'tli Judgment. Therefore, we find 

no good ground to entertain this review ap plication. The 

revie1J application is accordingly dismissed with no order as 

to costs. 
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